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é.Ratnaiah E .. Applicant in both the QAs,
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AND

1, Union of India, rep, by the
Secretary, Dept,|of Telecom,
Sanchar Bhavan, 20 Ashoka Road,

New Delnhi - 1,

‘2, General Manager, Telecom,
Hyderabad Telecom Area,
: CTO Building, Sﬁpunderabad.

3. Telecom Dist. Mdnager,
’ * .+ Respondents injboth the OAs,

Anantapur,
' Counsel for the Applicant o Party—in—Perso%
‘;Counsel for the Re%pondents o .« Mr,K.,Bhaskara Rao
1 |
iCOﬁAM:

' HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

~ HON'BLE SHRI B,S. (JAI PARAMESHAAR : MEMBER (JUDL,)
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Date of Orders 26,11,96

Since the applicant in these two applicatiomns is

. the same and the reliefgclaimed are the same, henc
and heard
¢ lubbed/ together,

2e The reépondents have not filed reply statem
inspite of suﬁfiéient opportunity being giyen to t!
Even today the% learned counsel for the respondents
We have heard 'the applicant who is in-person and o
of the materiél available on record we are decidij
application, |
The case of the applicant 15 that he 1S a dj
patient and aitumo£g§ZVeloped in his throat during

h
that the autho!rised medical attendant at Anantapury
: 1

3.

him. -

they are

Ent

e,

is abksent,

h the basis

g this

abetic
September 1392,

ad

r

referred

- 'to NIZAM's Institute of Medical Sciemnces,

Hyderabad for biopsy and medical treatment as the gaid

facilitieﬂhéré not available at Anantapur that the
officer having satisfied as t o the need Or necess
the Speciali§ea treatment to him}referred him to N]
undergoingzzthVe testSthat he underwent wedge biops
3,11,92 and attended hospital on several occasions
and test/that he submitted the first twé TA bills,
sajid bills weré passed by the Telecom Distfict Mang
Anantapur (controlling officer) that he was advised
medical attendant on 29,11,92 to attend NIMS in tH
- of December.19%2 forzgﬁfck up and accordingly on 16
pexrformed jou;hey to Hyderabad by II Class express

appeared before the medical attendant and after chd

controlling

pity of
[MS for

ly on

for check up

that the

jger,

by the

e last week
«12,92 he
train and

ck up on

4,1,93 the medical attendant advised him to come agdain for

liver function test and further check up during Jan

had
iteelf, The applicant/taken advance of 8,800/~ frg

uary 1993

m the

controlling officer and attended NIMS on 29,1.93 and 30,1,93
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by travelling ip I class exXpress train, that the res
had rejected tmia said two TA bills on the ground tha
not furnished tﬁe first class ticket numbers and the
of authorised m?dical attendapt.

4. In the f%rst instance the applicant filed OA

the C,L,A,T., Ahmédabad Benc#pfaying;fo; directioqsto

re5ponden;s to consider his tWO‘TA bills submiﬁfed f
(during‘the mon%h of December 1992) plus gs,752/- (du
month7of January 1993) in total fs.928/-.

was pending befére Ahmedabad Bench the applicant ret

While the

service, Subsequently he filed another OA in this T
|

No,1132/96 for the same reliefs,

During the hearing,

,,apollcant*reStrxcted his.claim tokm.SOO/hgon;yfm-ﬁ_ﬁ

pondents

t he had

certificate

e fo re
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DY Rs, 176
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5. It 1is th? case of the applicant that he perfo

“T—

S

Fmed

journey as per éhe directions given by the authorisefl medical

|
attendant for uﬂdergoing medical t65t3g§£aNIMS. He

to Hyderabad duriﬁg the month of December incurrxing -

of fs.176/~ during the month of January 1993 he trave

1ncurr1ng1an expenditure of psJ/756/-,
Hyderabad/ It 1s the case of the applmfﬁnt“that he

|
to Hyderabad by|tra1n in first class,

6. The resP&ndents have not filed any reply as st
|

Sontesting the dlaim of the applicant, though they st

the number of t?e ticket does not tally when they cix
him there ¥Z§§0proof to that effect was produced.
absence of the #eply it has to be held that those avy
be sustained, As the applicant iszretired emp loyee,

amount involved is meagre to the extent of gs,900/- ol

is no need to keep this OA pending till the responde

—

Je—

nas travelled
AN expenditure
L led toO

Lravelled

ated above
ate ﬁhat

pSs examined
in the

erments cannot
ard as the

hly, there

its ffile

004




L ] 4 LN

the reply,

G

We thought it proper to dispose of the OA on the
1

basis of the avérments made by the applicant and other documents,

]
7. In the result, we find the applicant's version has tobe

acceptéd and has to be paid an amount of &,900/- against the

claim{fifde by him ,

I

8. In the result, the OA is disposed of by directing the

respondents to hbnour his claim to the extent of #s,900/~ only

against the claim of ks, 928/-,

No costs,

( R.RANGAHATAN )
Member Admn, )

1996 h}(\f\m

-G, the OA 1? ordered accordingly.
:
( . JAI PARAMESHWAR )
er(Judl )
u"L
! Dated: 26th November,
(Dictated in Open Court) 643 I
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